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'BEFDRE THE ‘CENTRAL kDHINISTHATIVE TRIBUNAL
BANGALORE BENCH BANGALDRE

DATED THIS THE 2878 JULY 1993

v A ;
Presegnt: Hon'ble Mr, Justice P.K.Shyamsunder «e. Vise Chairman

Hon'ble Mr. V. Remakrishnan ees Member (&)

APPLICATION ND,302/93

V. Ilangovan,
-S/0 S. Vediyan,
Rged about 30 years,
Working as Casusl Masdoor,
Micro Wave Project,
DEMWP, Roopa Complex,
lst Main Road, v
Seshadripuream,
Bangalore-560 020 : Applicant

(shl‘i n_OR. Achar «ee Rdvocate)
Ve

1, The Union of Indis,
Ministry of Communicetion,
Department of Telecommunication,
New Delhi represented by its
Sacretary.

2. The Chief Gengral Manager, -
for Telaeconm,
Department ofTalecommunication,
Bangalore.

3. The Telecom Dist. Engineer,
Department ofTelecommunication,
Hassan District, Hassan, Respondante

(Shri M.S. Padmarsajaiah «.. Advocate)

This epplication having come up for admission before
this Tribunal, Hon'ble-Vice-Chairman, made the following:

ORD E R
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ﬂn f3ﬂ§,have heard Shri‘H.R.Achar and the laarned Standing
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eﬁgs'étA;”in %iii}atvice as regular mazdoor and also payment

® department. Ths app11Cant seeks taemporary

7 ~d

~'_§%} oﬁ%:egulggsﬁa es akin to a regular employee. The Stending
E: c “ BE J e
%ﬁﬂ<6§ounsef;;;y% that there is a scheme under which thia
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is regulated and the Government is not free to travel
beyond that scheme. Whatever that may be if there is a
scheme and that permits requlating ths rights of persons
like the applicant we direct the Government to consider
the case of the applicant for extension of temporary status
and also pasy wages as in the case of regular employees.
Qggernment will pass appropriate orders thereon within

- ho,—JBLXRQQQ gx;rom the date of this order. In the meanwhile
i t will also make a representstion. Shri Achar

{ ’iaa 8 thgt ‘the department should take into considerzticn the

: £ 82) )
g%fﬁi nof the Hon

d /, 'ble Supreme Court in the matter., We are

Aggné tbé dapartmant is aware of the decision and also such
v pronouncemants of this Tribunal from time to time in

similar ceses and will certainly teke them into consideration.
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MEMBER (A) i VICE-CHAIRMAN
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